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Dr. D. S. RAJU: Sir, 93 geats are
reserved for them, out of which 38
students were provided for ynder the
General Scholarships Scheme. For
these seats the External Affairs Minis-
try as well as the Education Ministry
makes selections, We do only place-
ments. There are 55 more seats for
which selections are made on merits,

Surt P. L. KUREEL URF TALIB:
May I know whether some special
arrangement is made?

Mr. CHAIRMAN: He hag said that
93 seats are reserved for them.

Dr. A. SUBBA RAO: When once
the Health Ministry allots a certain
seat to that particular student in a
particular college how ig it possible for
the authorities concerned to refuse ad-
mission for him and ask him to go to
other colleges and how does this tos-
sing about takes place?

Dr. D. S. RAJU: They make the
selection and we give them the name
of the college to which they go.
Sometimes there ig 3 lot of delay; the
students take sometimes a lot of
time to go to those places and by the
time they go the time limit expires.
That is why the difficulty arises,

Swrt FARIDUL HAQ ANSARI:
When the student has already got ad-
mission may I know why he is asked
to go 1o another college?

Dr. D. S. RAJU: That is what 1
said. The college authorities cannot

wait indefinitely, They have got a
time limit.
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SHrI M. RUTHNASWAMY: May 1
know whether the student, referred to
by Mr. Vajpayee, from Uganda has
ultimately found a resting place?

Mr. CHAIRMAN: Yes; he has,
SErr M. RUTHNASWAMY: Where?

Surr A. B. VAJPAYEE: Indian
Medical Institute.

Mr. CHAIRMAN: That was men-
tioned in his question itself.

Surr A. B. VAJPAYEE: Is it not
possible for the Health Ministry to
keep an account of all the seats that
have fallen vacant in the different
Medical Colleges and to direct the
students to go only to that particular
college which is prepared to take him?

Dr. D. S. RAJU: That is what we
are doing. We are trying our best to
help them.

SHRr A. B. VAJPAYEE: Nou; you are
not doing that.
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I[RULES FOR GRANT OF LEASES FOR CUL~
TIVATION OF POPPY

*544, Sgrt V. M. CHORDIA: Will
the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that provi-
sions contained in the rules framed

[ ] Hindi transliteration,
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for the grant of leases for poppy cul-
tivation during 1963-64 covered only
those persons who had been engaged
in poppy cultivation for at least two
years; and

Oral Answers

(b) if so, whether these rules were
amended subsequently?]
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+[Tae MINISTER or PLANNING
{Surt B. R. BHacgat): (a) Yes, Sir.

e

(b) No, Sir.]
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‘What should I do and from whom
should I ask the question?

Mr. CHAIRMAN: You wanted to
know something and he does not
know.
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Surt B. R. BHAGAT: Sir, may I
make a submission? He asks whether
any representation has come from a
particular place. How ig it possible
to keep track of all these details?
I am ready to answer any question
pertaining to this but as far as de-
tails are concerned, it is not possible.
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Sert B. R. BHAGAT: This is a
matter of official representations. This
matter is decided by a Committee of
officialg presided over by the Secretary
of the Department of Revenue, with
the Narcotic Commissioners, Joint
Secretaries and others. The people of
Neemuch are also officials and they
will certainly talk about this among
themselves. It ig not possible for me
to say what representation they have
made,

Sarr N. C. KASLIWAL: We were
told the other day by the hon. Deputy
Minister that poppy cultivation was
governed by certain international
rules. That is quite true but every
time the area of poppy cultivation in-
creases or decreases. I would like to
know the criteria which govern the
increase in the area of cultivation of
poppy.

Sert B. R. BHAGAT: That is
because poppy is now very largely for
exports and the area is controlled by
the demand. If the demand for ex-
ports is more the area increases and
if the demand for exports is less the
area decreases.

Sart AKBAR ALI KHAN: Does the
Government think that we can in-
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crease the area to gn unlimited ex-
tent to make other people opium-
oriented?

Mg, CHAIRMAN: That contingency
probably hag not arisen.

Surt R. S. KHANDEKAR: The hon.
Minister said that he had no infor-
mation with regard to the proposals
made by the Neemuch officials, May
1 know whether the Government
would try to find out these recom-
mendations from the office files and
place them on the Table of the House
so that we may know what were
the suggestions made by the Neemuch
officials?

Sarr B. R. BHAGAT: They are not
placed on the Table. That is not the
rule.
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+[SURPLUS STORES OF THE IDAMODAR
VarLLey CORPORATION

*545. SHrr RAM SAHAI: Wil the
Minister of IRRIGATION AND POWER be
pleased to state:

(a) the position obtaining in Nov-
ember, 1963 of the stocks of machi-
nery, spare parts ang general stores
worth more than two crores of rupees
declareg surplus on 31st March 1962
in the Damodar Valley Corporation;
and

(b) the value of the material out
of the stocks mentioned above that
was utilised for the Tenughat Project,
and the value of the material sold
and lying unused respectively?]

Tae MINISTER or IRRIGATION
ano POWER (Dr. K. L. Rao): (a)
and (b) The position obtaining in
November, 1963 of the stocks of machi-
nery and other stores declared surplus
is not yet known. The requisite in-
formation is being collected and will
be laid on the Table of the House.

Out of 8453 items of machinery,
spares and general stores declared
surplus as on 31st March 1962, alto-
gether 377 items were awaiting dis-
posal as on 19th February 1963. Out
of these 377 items, 98 items have no
value noted against them. The aggre-
gate depreciated value of the remain-
ing 279 items would be Rs. 34-25
lakhs only.

41 ] English translation.



